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CENTHRAL ADMINISTHATIVE: TRIBUNAL <Zi)
CPRINCIPAL BENCH
NEW DELHI.

REGN, NG, C.Dh. 266/87.

CATE OF DECISICNe 20.8;1992.
Ikrah Husgain Khan,

eeo Fetitioner,
Versus

The Sacretaryy’

Ministry of Wslfare
and anr,

Respordente,
COfAM: THE HOM'BLE MR, JUSTICE V,S, MALIMATH, CHAIRMAN,
THE HON'BLE MR, I.K, FASGUTRA, MEMBER(A),

v &9

For the FPetitiorer,

«.. None,
Eor the Respondents,

hri P.P. Khurana,
' Counsel,
SUDGEMENT (CRAL)

(By Hon'ble Mr. Justice V.S.
Malimath, Chairman)

None appears for the’petitiqner. Shri P.P, - Khurans, P
Counsel, appeared for the respondents,

Hence dismissed,
No costs,
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